
HIGH COURT OF UTTARAKHAND NAINITAL
UTTARAKIIAND HIGHER JUDICIAL SERVICE EXAMINATION

DIRECT RECRUITMENT (FROM BARt - 2024

ADVERTISEMENT

Applications  are  invited  from  the  eligible  practicing  Advocates  for
filling-up   03   (Three)   vacant   post(s)   of  ADDITIONAL   DISTRICT  AND
SESSIONS  JUDGE.   by  direct  recruitment,   in   the   Uttarakhand   Higher
Judicial   Service,    in   the   pay   scale   of   J-5   i.e.    €    144840-194660   in
accordance  with  the  provisions  of   Uttarakhand  Higher  Judicial  Service
Rules, 2004 (as amended from time to time).

2.        The existincl vacancv /cateciorv+A/ise) is as under: -

No. ofVacantPosts Category

Vertical Reservation Horiz6nta] Reservation

01 General _Uttarakhand Female

01
Economically Weaker Section l)ri'reserved

(E,W.S.)
01 Scheduled Caste (S.C.) •unreserved

3.        Note:-
(i)          The  reservation  for the  Dost  of  General  /UF\.  E.W.S.  &  S.C.  shall

be  aDDlicable  oniv  for  the   Permanent  residents-.of  the  State  of
Uttarakhand.

(ii)         For claiming reservation in General (UF) category,  an applicant has
to  furnish  her domicile/  permanent  resident  certificate  duly  issued
by the competent authority Of the Government Of Uttarakhand.

(iif )        For  claiming   reservation   in   EWS   category,   an   applicant  has  to
furnish  certificates,  confirming  his/her category duly  issued  by the
competent    authority    of   the    Government    of   Uttarakhand    as
provisioned     in     G.O.     No.     123/XXX(2V2019-30(1y2019     dated
29.042019.

Applicants   are   advised   to   claim   reservation   under   E\/VS
category  after  ascertaining  that  they  are  covered  under  the  said
category        in        accordance        with        the        Notification        No.
64/XXxvl(3V2019/19(1V2019   dated    07.03.2019    issued    by   the
Government of Uttarakhand.

Ov)     :°:[sctLal*£fiLi:rv:£:#ri#ns.Cri:#:9°:¥igg::ryap:'i=n:ohm|#/

permanent   resident   certificate   duly.   issued   by   the   competent
authority of the Government of Uttarakhand.

4.        Aae of ADDlicant:

35ye#a#'#dntsLfith:oqt?!#ere#iTneedntthmeu:tg:a:fez:1:in#,¥::fee4g
day Of January 2024.  In  other words,  applicants should  have been born
on or after 02.01.1979 and not later than 01.01.1989.
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Relaxation  of  5  years  in  maximum  age  liniit will  be  admissible  for
S.C.   category  in  accordance  with   G.O.   IVo.   7399"1/2/#005  defed
21.05.2005.

5.        Eliaibilitv/ Qualifications for the ADDlicants: -
[A]      No  person  shaM  be  eligible for appointment to the  post of Additional

District & Sessions Judge in  Uttarakhand Higher Judicial Service by
direct recruitment from Bar, unless:-

in       He/Sheisacitizenof India,
tii)      He/ She has practiced as an Advocate for not less than seven years*continuous standing  at bar,  as on the first day of January 2024.

(Certificate of competent authority is required.)
¢rty     Prosecuting Officers/ Assistant Prosecuting Officers are also treated

to be an Advocate and are eligible as per the Judgments passed by
Hon'ble  Supreme  Court .in  "Civil  Appeal  No.  561  of 2013,.  Deepak
Aggarwal Vs. Keshav Kaushik & Others''.

b!gI§± `No  Objection  Certificate issued  by the  Competent Authority
has to be produced at the time of Interview/ Viva-voce I.y such
Prosecuting Officersl Assistant Prosecuting Officers'.

*  ln   ``Civil  Appeal   No.   1698  of  2020;   Dheeraj   Mar  Vs.

Hon'ble High  Court of Delhi" Hor\.ble the Supreme Court observed
that an advocate/ pleader should be in practicein the immediate past
for 7 years and must be in practice \A/hile applying on the cutoff date
mentioned  in  the  advertisement  and  should  be  in  practice  as  an
advocate  on  the  date  of  appointment  i.e.  the  advocate  has  to  be
continuing in practice for not less than 7 years as on the cut-off date
and at the time of appointment to the post. /Pracf/ce dwh)g diferenf
time I.eriods along with  breaks shall  not be` considered as fulfilling
the eligibility condition  as  mentioned  in sub-clause (ii)  of clause 5.
above)
H3]      The  Character of the  applicant  must  be  such  as  to  render him/her

suitable  in  the opinion  Of the  Hon'ble the  Governor of Uttarakhand,
in  all  respects  for appointment to  the  service.  The .applicants  must
enclose  a  certificate  Of  Experience  and  Character froth  the  District
Judge  of the  respective  District  in  which  the `applicant  is  practicing
as an Advocate or in case, the applicant is Practicing before Hon'ble
the  Supreme  Courv  any  Hon'ble  Hish  Court,  he/She  must  enclose'the  certificate  of experience  and  character issd-ed  by  the  Registrar

(competent  authority)  of  the  said  court  alo`pg` with  the  application
form. The certificate,  in original,  must disclose the entire experience
claimed,  clearty  mentioning the  duration  of ccintiniuods  practice  ti.e,

:*e!:E:imr#gu#}:ce#=##fahba#geb:¥equ£#;uP£#£isf
The   period   of   standing   as   an   Advocate   shall   be   counted   on
continuous basis only.

[C]     The applicant for recruitment to the service  must possess thorough
knowledge  Of  Hindi  in  Devnagari  Script and  English.  The  question
papers  shall  be  Bilingual  i.e.  English  and  Hindi.Language  but
the candidates shall  have a choice to answer either in Hindi or
English.

•rdi
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[D]     Any   person   dismissed   from   service   by   the   Central   or   State
Government or convicted by any court for an offence involving moral
turpitude shall not be eligible for appointment.

[E]      No  applicant  shall  be  eligible  for  recruitment,  unless  he/  she  is  in
good  mental  and  bodily  health  and  free  from. any  physical  defect
likely  to   interfere  with   the   efficient   performance   of  duties   as   a
member  of  the   service.   The   selected   candidate(s)   will   have   to
undergo  the  prescribed  Medical  Tests  and  Character Verifications,
as   applicable   to   Gazetted    Government   Servants   of   State   of
Uttarakhand.

6.       Examination Fees:-
Category Examination Fees

General (Uttarakhand Female) Rs.   1000/-
Economically Weaker Section (E.W.S.)

Rs. 750/-Scheduled Caste (S.C.)

The  aforementioned  fees  shall  be  payable  in  favor  of  Registrar
General, High Court Of Uttarakhand, Nainital' by way df account payee
Demand   Draft/   Banker's   Cheque   Of   any   Bank   Davable   at   Nainital.
Applications without the prescribed fee would not be considered.

Fee once Paid shall not be refunded. in anv 6as6.

7.       Documents to be attached with the ADD]jcatioh:-
[A]      Apptications   will    be    entertained    only    on    prescribed    proforma

(Annexure-I)   given   with   this   advertisement,   which   can   also   be
downloaded  from  the  official  website  of  Hon,'ble  the  High  Court  of
Uttarakhand,   Nainital   i.e.  www.hiahcourtofuttarakhand.aov.in.  from
`Results/ Recruitments' Section,

u3]      The  account  payee  Demand  Draft/  Banker's  Cheque of  requisite
fees, as described in clause 6 of the Advertisement.

[C]     Two  selfLaddressed  envelopes  (size  25cm.  X  llcm.)  with  postage
sfamp of €26/- affixed on each envelope.

uJ]      Serf-attested    copies    of   certificates   of   academic   qualifications/
testimonials.

[E]      SelfLattested   copies  of  Domicile   (Permanent  Be§identy  Category
certificate   of  the   candidate,   issued   by   the   competent   authority
indicating clearly the candidate's Category, village/tpwn, the place of
which   candidate   is  ordinarily  a   resideht  .(perman.ent   resident)  of
State of Uttarakhand.

8.        Disciualifications:-
The candidatLlre Of any applicant/ candidate would  liable to be

cance]]ed  at  any  stage  of  the  recruitment  process,  if  any  Of  the
following facts is found:-
[A]      If he/she  has  more than one spouse living at a time or married to a

person having already a spouse living;
H3]      If  already  working  in  the  service  of  Union  Government  or  of  the

State Government, or any department working under a statute or act
passed by the Government, as such;

[C]      ln  case  dismissed  or  removed  from  the  servicetoy any  competent
Court, Government or any Authority;

H)I      In  case .convicted  of  an  offence  involving  moral 'turpitude  or  has
been  debarred  permanently  or  disqualified  by `any  Court  or  Public
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Service   Commission   or   Selection   Board,   constituted   under   the
statutory provisions by the Government;

[E]       lffound to be involved  in  any such  case  (Civil  or'Criminal), which  in
the  opinion  of the  Appointing  Authority,  is  not suitable  to  discharge
the functions as a Judicial Officer;

[F]       lffound guilty of professional misconduct underthe provisions of the
Advocates Act,1961  or any other law for the time being in force;

[G]      lf he/she does not fulfill any of the provisions of uttarakhand  Higher
Judicial Service Rules, 2004 (as amended) regulating the procedure
of  selection   &   appointment   of  Judicial   Officers   (H.J.S.)   through
direct   recruitment,    including   the    rules,    regulations   and    orders
generally    applicable    to    the    Government    servants    serving    in
connection with the affairs of the Uttarakhand State;

[H]      ln case of impersonation by orforthe candidate;
[1]        ln  case of submitting  any forged  or fabricated  document in si]pport

of his /her candidature;
[J]      lf    any    material    information    is    concealed    o.r    any    false

information    is    provided,    at    any    stage    of    selection    or
appointment;

[K]      ;feramn;s:jt::m%  !SapFeaadre  i:°r ejxmap::npaet|on°r`o!ile?:'` tTee`anc%ntd°uc:eeokf

examination;
[L]       lf  any  attempt  is   made  to   harass   or  pa`:Sing  th.reat  or  causing

physical  injury, or doing  misbehavior or passing abuse/ insult to any
officer or employees of the Court or other staff on duty at any stage
of the examination;

[M]      lf  he/  `she   disobeys   any   directions,   issued.`by   the   Invigilator   or
Observer  or  any  other  staff  on  duty,  during  the  entire  session  of
examination;

[N]      lf he/she  uses  or attempts to  use  unfair means  or brings  any item,
which  is  not allowed  generally  in  the  examination  centre  or rooms/
hall  or causes  harm to any belongings of the said  centre or rooms/
hall  or talks with  any other candidate or any person or disturbs the
fellow  candidates  in  any  manner,  during  the  complete  session  of
examination;

[0]      Mobile phones, laptops, tablets, blue tooth devices oL any electronic
&   communication   devices  including   calculators   or   programmable
devices  are  completely  banned  and  will  not  be `allovyed  inside  the
main entry of the examination centre;

[P]      Canvassing  in  any  form,  at  any.  stage  of '§election  &  appointment,
will  be a disqualification;

[Q]     Any criminal Antecedents, in case, convicted by any`Court oi Law;

Any violation of these instructions shall.entail  legitimate action
including      cancellation      of     candidature     and      expulsion     from
examination  further  including  ban  from  future  examination(s)  of the
Court.

Note:-
iEjTcandidates are advised to take due care in furnishing each & every

particulars,    and    cautioned    that    they    should    not   furnish    any
parficu[ars  that  are  false  or  misleading  or  suppress  any  material
information while filling up the application form.
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(ii)     The  admission  Of  candidate  at  any  stage  of  examination  is
purely provisional, subject to the satisfaction of the prescribed
eligibility  conditions  &  conditions  for  disqualification.  At  any
stage, if it is found that any infringement Of any kind, pertaining
to   the   aforementioned   conditions   has   been   made   by   the
candidate,   his  ther  candidature  will   be  rejected   out  rightly,
without assigning any.reason.

The  last date for submission  of duly completed  application  form  by
Registered  or  Speed  Post/  Courier/  By-hand  in  the  office  of  "Registrar
General,  High  Court of Uttarakhand,  Nainital"  is  10.06,2024.by 4.00  P.M.
TThe envelope containing the Application  Form must clearly mention on its
top  "ADDlication for H.J.S.  /DIR`  Examination -2024". The  High  Court
will  not  be  responsible  for  any  delay  whatsoever,  in  timely  receiving  of
application complete in all aspects.

Application  received af(er the last date and time as mentioned
above will not be entertained.

The  list  of  candidates  eligible  to  appear  in  the  Preliminary/  Mains
Examination will be uploaded on the websife of High Court in due course.

10.    Selection/ Recruitment process:-

[A]      The examination for H.J.S.  (Direct recruitment) shall be'conducted in
three parfe: -
(i)     Preliminary examination,
(ii)     Main examination,
(iii)   Viva-voce.

"    #=:;ren'iTi:fayoe#nmJgti3::ELl b£#j#ge`.#o!mqulmafl:.:*(i.i
OMR  sheet)  to  test  the  overall  knowledge  of  the  candidates  with
respect to the following : -
ti)      English Language
(ii)     General Knowledge
(iii)    Current Affairs
(iv)   History and Geography
(v)    Science and Technology
(vi)   Sports
(vii)  Law and the`Constitution of India

Note:.                                                                                                     `           `.'.."
CONSIDERING THE NUMBER OF CANDIDATES' PERMITTED TO

APPEAR   IN   THE   EXAMINATION.   ThE   MODE   OF   EXAIvl]NATloN
IPRELIMINARY/     MAINS      (WRITTEN`      EXAMII\IATION`     WILL     BE
DECIDED BY THE HIGH  COURT.

[C]      The syllabus of Mains  (Written)  Examinatio.n is given  at Annexure-ll
of this advertisement.                                                               . ,

"      The  basic. knowledge of computer operation  mentioned  in  Part  I  Of
Paper I of Mains (Written) examination shall be qualifying  in nature.

[E]       Date  and  veniie  of  Preliminary/  Maine  (\/Vritten)  Examination  shall
be intimated in due course.

Candidates  are  required  to  continuously  visit  the  website  of
High Court of Utfarakhand for further information & updates.
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[F]       The   candidates,   whose   name   uploaded   in   the   list   of   eligible
candidates on the  High  Court's website,  if do not receive the Admit
Card  for any  reason  whatsoever,  can  get duplicate Admit  Card  on
supply   of  his/her  Two   passport   size   phot.ographs   and   a   Photo
Identity Card  i.e. ADHAAR Card / Voter I.D.  Card / Driving  License /
Passport/  PAN  Card  to  the  satisfaction  of  the  Registry  one  hour
before the commencement of examination on the scheduled date at
the venue of -examination.

[G]      The  result of preliminary Examination  (if held) shall  be  uploaded  on
the  website  of-the  High  Court.  The  candidates,  who  qualify  the
Preliminary Examination and permitted by the High Court, shall
be called for Mains (Written)  Examination with the same Admit
Card, which was issued for Preliminary examination.

[H]      The  result of Mains  (Writte.n)  Examination  will  also be  uploaded  on
the website of the High Court.

[1]        Candidates.  who  will  secure  below-mentioned  marks  as  per  their
category  in  Preliminary  Examination,  shall  only  be  called  to  appear
in the Mains (Written) Examination:

General  (UF)
Minimum 50°/o or more marksEWS

SC Minimum 45% or in.ore marks

ND±B|Q:  Candidates not more than 15 times the number of vacancy shall only
be admitted to the Mains (Written) Examination.

[J]       The  General  (UF)  &  EWs  category  candidates  obtaining  minimum
40' percent marks  in  each  paper and  minimum `50' percent marks  in
aggregate   and   SC   Category   candidates   obtaining   minimum   30
percent  marks  in  each  paper  and  minimum  40  percent  marks  in
aggregate  in  the  Mains  (Written)  examination  shall  be eligible to  be
called for the Viva-voce.

[K]      The   caindidates   have  to   produce   original   copies   Of  all   the
documents  Of educational  qualification(s)  or any  professional
degree/  diploma/ course  (along  with  mark  sheet`Of each  year/
semester) at the time Of Viva-Voce.

11.     CheckList:

a       Application    Form   (in   original),   compretely'rilled   up   in   all
respect, signed & dated.

0       The  applicant  must  affix  his/her  `Self-Attested'  passport  size
photograph on the Application Form & Ad.nit Ca`rd.

°    #e:#ngM3:t:afti:]nrth: £°dth Msaf{n::£t :;#f#lecnetn:7T=:

Board  indicating  Date  of  Birth  in  support  of their claim  of age  (Serf
attested copy be attached).

0        Copy  of  Intermediate/  12th  Standard  or  equivalent  Mark  sheet  and
Certificate (Serf attested copy be attached)L

0        Copy of Degree / Diploma certificate along with final year/ semester
marks sheet  as  proof  of  educational   qualification-clai`med   in  the
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Application  Form.  In  the  absenc?  of  Degree  /  Diploma  certificate,
Provisional  Certificate  (not  more  than  06  months  old  from  the
date  Of  issuance  of  this  advertisement)  along  with  final  year/
semester  marks  sheet  will  be  accepted.  (Self  attested  copies  be
attached).

0       Copy of certificate of Registration in Bar council. (Self attested copy
be attached).

0       Copy of Domicile/  Permanent  Resident  certificate  of the  candidate
issued  by  the  Competent Authority  of Government  of Uttarakhand.

(Self attested copy be attached).
0       Category/ Caste certificate ff applicable) of the`candidate issued by

the   Competent   Authority   of   Government   of   Utfarakhand.   (Self
attested copy be attached).

0       Certificate   of   Experience   as   an   Advocate   from   the   District   &
Sessions  Judge   of  the   District  or  Registrar  General  /  Registrar

(Competent  Authority)   of  the   High   Court   or   Secretary   Generav
Competent  Authority  of  Honfole  the  Supreme  Court,  as  the  case
may  be,  for  the  entire  experience  claimed,  clearly  mentioning  the
duration  of  practice  (date,  month  and  year).  ITo  be  attached  in
Original).

0       Certificate  of  Character from  the  District  &  Sessions  Judge  of the
District or Registrar General / Registrar (Competent Authority) of the
High  Court  or  Secretary  Generav  Competent  Authority  of  Honble
the  Supreme  Court,  as  the  case  may  be.   ITo  be  attached  in
Original).

0        Photo  Identity  Card  i.e.  ADllAAR  Card  /  Voter  I.D.  Card  /  Driving
License / Passport/ PAN Card (Self attested copy be attached).

0       Examination   Fee  in  the  form  of  Account  Payee   Demand   Draft/
Bankers Cheque. ITo be attached in original)

0       Two  self-addressed  envelopes  (size  25cm.  X  llcm.) with  postage
stamps Of ee6/- affixed on each envelope.ng

in      Incomplete     application     form     (inclusive     of    the     desired
enclosures) wi]] [iab[e to be rejected summarily.

¢i)     Candidates  are  required  to  fill  all  the  clauses/  points  Of  the
application form and  not to  leave any clause/ points  unfilled.  In

case,  no/  nil  information  is  to  be  provided  for  ?ny  clause(s)/

point(s) then  `N.A. or Nil' (as the case may be) should be \^/ritten

against the same.
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HIGH COURT OF UTTARAKHAND
(Annexure-I)

NAINITAL
UTTARAKHAND HIGHER JUDICIAL SERVICE EXAMINATION -2024

DIRECT RECRUITMENT IFROM  BAR`          `

APPLICATION FORIvl

Roll  No .................. "".

(For office use only)

Affix Self-
Attested recent
passport size

colour
photograph of
the applicant

!!g!g: (1)        The  application  form  should  be  filled  by  the  applicant  in  his/  her  own
handwriting in Ena]isli ]anouaae onlv.

(2)       Applicant must affix recent passport size pliotograpli on:
(i) Application Form;          tii) Admit card

(3)       Candidates  are  required  to  fill  all  the  points/clauses/sub-clauses  of the
r            application form and not to lea\/e any point/clause unfilled. In case no/nil

information  ls to be provided for any point(s)/clause(s) then
as the case rna should be written against the same.

N.A.  or  Nil,



5.        Are you a citizen oflndia?                                                       O Yes                   O  No

6.         For which category do you claim reservation?
(Kindly enclose self-attested copy of certificate of prescribed category, if applicable)

(a)         General (Uttarakhand Female)                                              0
(b)         Economicallyweakersectlon (E.W.S.)                             0
(c)        Scheduled caste (S.C.)                                                         0

7.         (a)       Areyoumarried?                                                              OYes                 O  No

(b)       ]fyes, do you have morethan one living spouse/you are marriedto a

person liaving alreadya spouse living?                      O  Yes           I     O  No

8.         Father's / Husband's name and place of his domicile.

Name....................-...........................................................................

Place of his Domicile ............................................

Give particulars of all examina(ions passed (commencing with the matriculation
or equivalent examination)

Sr. Examination Name of Board / Subject(s) Year of
=aU' Percentageofmarksobtained

No. or Degree University Passing >E5
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10.       Placewhereyou are practicing as anAdvocate &sincewhen

Place............................................'.....„....................-....-.y....-....-....-".

Since........"................".....................................................................

11.       Whether the candidate is having 07 years of continilous practice as an

Advocate?                                                                              O Yes                      O No

lf yes, specify tlle total period of practice       ......... Year ......... Months ......... Days
(As on dated 01.01.2024)

12.       Registration No. &theYearofEnrol]mentand Name of the Barcouncil:-
(Enclose selfattested copy of the Certificate)

13.       Whetherpracticing as a p.O./A. P. O.

If Yes, Date of application/ issuance of N.O.C.

0yes

14.       Knowledge of Languages other than English & Hindi:-

Sr.No.          Name of Language              Can speak               Can Read               Call write

000
COO
COO

15.       Any other relevant informa(ion, which js deemed fit to be mentioned:-

16.       Details of the Demand DrartyBankers cheque: -

No:

Amount:

17. Details of enclosures:

Date:

Bank:

1        Certificate & Marks sheet of High school or equivalent certificate                                        Yes/ No

2       Certificate & Marks sheet oflntermediate/ 12th standard                                                         Yes/ No

3      :!rnoav'jsY:::i %::,::taetre#rsa:i::,to:I:,::pW:;jhcaDb::)fee certificate °r                            yes/ No

Final Year/ Semester Marks Sheet along with Degree Certificate or
4       Provisional cehificate ofLL.B or5 year Integrated course of Law,(as                              Yes/ No

applicable)

5       Final year mark sheet along with degree certificate or provisional certificate of

any other qualification.  (if applicable,  please specify)

Yes/ No

Yes/ No

Yes/ No

Yes/ No
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6       Domicile/ Permanent Resldent certificate                                                                                    Yes/ No

7       Caste/ Category certificate (ifapplicable)                                                                                       Yes/ No

8       :::jenn;:)nceand charactercehificate(S)issuedbycompetentAuthority:(ln                  yes/No

9       02 Self-addressed envelopes affixing postal stamps of`26/-on each                                Yes/ No

10      Demand Draffl Bankers cheque (ln original)                                                                                 Yes/ No

11       Photoldcard                                                                                                                                                    Yes/No

12     Any other, please specify
Yes/ No

Yes/ No

Yes/ No

DECLARATION

(Name  of  Applicant),  hereby  declare  that

all  the  information  submitted  by  me  in  the  Application  Form  is  true  and

correct to the best of my knowledge.  I  will  submit the desired  documents

as and when required.

0  I have not been convicted in any case by any Court of Law.

DATE:- SIGNATURE OF CANDIDATE
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HIGH COURT OF UTTARAKHAND
UTTARAKHAND HIGHER JUD]CIAL SERVICE EXAM[NAT]ON -2024

fINRECT RECRUITMENT (FROM BAR`

-ADIVIIT CARD-

Name of Candidate:
Roll  No:

(For office use only)

Father's/ Husband's Name: Gender:

Date of Birth: Category:

Affix latest

SIGNATURE OF ISSUING AUTHORITY

self-attested
passport size

colour

photograph

NOTE:   1.   CANDIDATE  MUST  AFFIX  HIS/  HER  'SELF-ATTESTED.  RECENT  PASSPORT
SIZED COLOUR PHOTOGRAPH ON THE APPROPRIATE SPACE ABOVE.

- Please read the instructions given below carefully -
IMPORTANT INSTRUCTIONS

1.  Admit card  is  essential  for entry to  the  examination  centre.  No  candidate will  be  permitted  to appear in the
examination without admit card. The candidate will have to produce the admit card to the invigilators whenever
asked for.

2.   BRING  ONE  OF  THE  PHOTO  ID  (IN  ORIGINAL)  AS  CLAIMED  IN  THE  APPLICATloN  FORM.  Candidate
without photo lD proof will not be permitted to appear ln the examinat]on.

3.   Candidates are advised not to bring any valuables to the examination centre, as there may be no arrangement
for providing safe ciistody for the same. The High  Court or the employees on duty at the examination centre
will  not  be  responsible  for any loss  in  this  regard.  Further,  no  such  grievances  shall  be  entertained  by  the
lnvlgilator or Officer or staff of the Court on duty there.

4.   Candidate will  be allowed to enter the  examlnatton  centre/ hall 20 mlnLites before the commencement of the
examination.

5.   No candidate shall be allowed to enter in the examination hall after commencement of examination.
6.   Candidates should check their pockets, desks, instrument boxes immediately after sitting on their seats.  If any

extra paper is found. it should be handed over to the invigilator before commencement of examination.
7.   Candidate  must  use  only  BLUE/  BLACK  PEN  for  answering  the  questions.  Use  of  pencil  for  writing  is  not

allowed.
8.   The  candidate  must  read  the  instructions  given  in  the  Question  Booklet  before  attempting  the  questions.

Failure tc> comply with  any of the  instructions given  on the  cover page of the Question  Booklet may materially
affect the result of the candidate or may render hismer candidature cancelled.

9.   No Candidate shall be allowed to leave the examinatl.on centre till the examination i`s over.
10.Candidate shall leave the examir`ation  hall only after handing  over the Answer Booklet to the  invigilator when

the examination is over.  If a candidate carries the Answer Booklet outside the exarrilnation hall. action shall be
taken against him/her as per rule. Candidate is permitted to take away.the Question Paper only.

11.Cell phones.  Pagers,  Programmable Calculator,  BIuetooth  Devices,  Earphones,  Digital or Electronic Watoh  or
any other electronic device  are  not allowed / strictly prohibited  inside the examination centre. Any candidate
found resorting to any unfair means or malpracuce or any misconduct diiring the exainination, including giving/
receMng help to/ from any candidate during the examination will be disqualified.

12.Smoking  Inside the examination centre is strictly prohibited.
13.Candidate should keep the admit card safely for future correspondence.
14.The candidature of the candidate is strl.ctly provisional. If a candidate does not fulfill the conditions given  in the

advehisement or provides false information/documents, his/her candidature may be cancelled at any stage.
15.AIl  candidates  are  expected  to  maintain  order  and  discipline  within  the  examination  room/  hall.  Disorderly

condiict on  the  part  of a  candidate  may  result  in  his/  her expulsion  from  the  examination  room/ centre  and
cancellation of his/ her candidature,

16.No candidate will write his/ her roll number/ name at a place other than the cover page of the answer sheet.
17.Any mark/ number/ name/ signature on the answer sheet, which tends to disclose the identity of a candidate ls

strictly prohibited. Vtolatlon thereof may entail disqualification.
18.Candidates are advised to get pn.or proper information about the examination centre printed on the admit card

to avoid an inconvenience.
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(Annexure -11)

UTTAARAKHAND HIGHE.R JUDICIAL SERVICE12024

SYLLABUS FOR IVIAIN  EXAMINATION

PaDer No.1

[A]       ltwill bedivided intotwo parts: -

Part- I

(100 Marks)

(50 Marks)

Current  Affairs,   Indian   Legal   History,   Legal   Maxims,   Medical  Jurisprudence,

Basic knowledge of Computer Operation, Legal Phraseology.

Partll (Language)                                                             (50 Marks)

ti)        Essayin  English

(ii)       Pteciswriting in English

tiii)      Tranefation   of   Hindi   to   English   and    English   td   Hindi   specially

containing the legal phrases.

PaDer No. 2                                 (100 Marks)

"      The questions wiN be restricted to the field concerning:-

[C]

[D]

(1)       CivilLaw

(2)      CriminalLaw

(3)       Constitutional La\^r

Paper No. 3

(1)       Indian EvidenceAct,1872

(2)      Codeofcivil procedure,1908

(3)      Code of criminal procedure,1973

(4)      Legal Drafting i.e. framing of charges,
Issues and Judgment writing, etc.

Each DaDer will be of 2 hours duration.

Viva-Voce

40 Marks.

40 Marks.

20 Marks.

(100 Marks)

30 Marks.

30 Marks.

30 Marks.

10 M'arks.

(100 Marks)

Registrar General
High Court of Uttarakhand

Nainital.
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(Annexure-Ill)

TTi5q iPr erTrfu ffi fa fffi q"-qal i± Htl5] I
s|.|lul-t]5T  5T  !+1`®`+`3tTRTE¥5?Ho¥ffierfrmE#¥T¥T:E£¥aTETEFTa

qrfu fin qTaT € fs ch/sffl/gil
i885Tzqiitzun rfu

..... „   |TR  .„„„               .......   fin  ..............   ¢T,<,t9uG  ch

frm  rm  „ ..............  HErfu  .

fflfa t}

rfu g, fan ifeTTi] (ST5giv fflfa) erin 1950  en fS H7FT-iFTq tT{ tiun gen) thin

@T8en FfflTRr i3OHO)  3Tra"  1967,  rfu fS  ¢Ti{itluG  iTffl #  RE  a,  t5 GiIen¥ 3T5tffl

fflfa;3T5qer fflfflfa t$ 5T # FTqHT a TT€ € I

ch/ffi/or
i3i]tFT  qfck  t!Ti`Itlu€  t8  3TFT  ................. rfu  ............ „..i7TT

fin  ..... „                          .......  ¥  tilHirtycitli  en  € I

ap 3Tan

i5RIgiv........

T3F  FT  .......

|l c: 1 M    ........

fafflTrm;3Tq{ fin Ffaiir/fca
Ffa*zEtTfinqfaiiezct€tl^itlQi<

/fin HFTa qicaTUT 3Trm I
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(Annexure-lv)

istlENitgu€  ttun

(HF7ur q= fife ed ffla rfu ffl iFT q5, qdy

&try rfu 64exxxvioy2Oi9;19tiy2Oi9 ire 07 nd. 2Oi9 a ap

enRI 5q a rd wl S fer¥ enRI q5 Hrh rm-q¥

rm-qa wh„„~.„..in._..~...~...rf~..~~..~ .... _..t5 rm             Rwi.~.~.~_.~ .........

ng rfu fin anal a fS th /chRE/or......,.. ~ct~_ ..... ~_ ....... ~ ..... n --...-.

EzqofEftof?:..=::::.:.::.~fa~=.-.¥n/.¥:.~u:..:.:.-..#..ife.::.....~:...~::.:I.I,::..`:

gTqR:qR¥SwhHalngdi'#ri¥_:'._¥~#3ifeREGmREenfiferfutw€d
wh vi S fat fRE rna; { 8.ou aTer giv en3 aTZI)  a 5q € ohi gi5T
TRFT ire S a # ffi rfu ifi ¢¥a7 % :-

(I)  ap ffi 5 qxp in wh Gife. w
(i])  rfu m¥ irm wl tgr " wh 3rfua;. vr
(Ilo flfiRT i.i{virctqiml ji loo ri TiF " wh arfaiF * rfu qFni, FT
{rv) arfugiv FTrrmdif S aiam aq as # 2co wi " ar ed rfu ¢ gru5 I

2.        rfu/RE/giv.... „..~.~.`..~~ ...... _ch fs.~..._„.~.~..~„.n_~.~._,.fflfa * 8

##S¥RT=7enti8givwh/3Egivmarfu/REffro
8RE rfu wh rfu gr
"~....-.~.~..-".-".`"~"-".-.--
LlqlM."~.~-"-_.-....-,...-.-..~.

qTwhE      iixp      i5T
rfu ca
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No.2#O/UHC/XllI-b-1/ Recruitment cell/2024                                                 Dated:2q+May, 2024.

Copy forvarded for information and necessary action to:
1.  Secretary General,  Hon'ble Supreme Court of India,  New Delhi.
2.  All   the   Registrar  Generals   of  Hon'ble   High   Courts   of  their  respective

Judicature, with the request to circulate jt, among the members of the Bar.
3.  Secretary (Law)-Gum-L.R., Government of Uttarakhand, Dehradun.
4.  All the  Ld.  District & Sessions Judges of Uttarakhand,  with  a  request,  for

circulating  it  among  the  members  of  Bar  and  to  paste  a  copy  of  it  on
Notice Board of the Court.

5.  All   the   State   Tribunals,   with   a   request   for   circulation   amongst   the
members  of  Bar  and  to  paste  a  copy  of it  on  the  Notice  Board  of their
respective Tribunals.

6.  The  Presidenv  Secretary,   High  Court  Bar  Association,   Nainital,  with  a
request, for circulating it amongst the members of the Bar.

7.   D.R.(I.T.),  High  Court  of  Uttarakhand,  Nainital  with  a  request to  upload  it
on the website of the High Court, immediately.

8.  Notice Board of the Hig.h Court of Uttarakhand,  Nainital.
9.  Guard File / Assistant concerned.

`=;I.,..'
Registrar (Inspection)
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